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0,A/350/98712014 	
. 	Date of order 20.11.2017 

Coram: Hon'blé Ms. Bidisha Banerjee, JudicialMember 
Hon'ble Ms. iaya Das Gupt,AdministratiYe Member 

In the matter of.... 

Jagannath Nahak, 

Son of Late Bihari Nahak, residing at 

Central Government O..uarters, Tollygunge, 

do Debu Mukherjee, Bldck-E,.P.O.
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Regent Park, PS.a 	ti'r,Kolkata -70004Q. 
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Service through the Secretay, Geological 

Survey'of India, 27 	
•-- 

, 

Kolkata700016 - 
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2. The Director General, 	 ) •, 31 

Geological Survey oflndia,  

Nehru Road, 1(Ikata700.01'6.  
4: 	 P 	c 

3 The Controller f Acnts, At 4' 

Central Accounts Office De1ctment of / 	1•• 

Mines, GeologicalSrveyOf-.r)dla, 5 & 6. 	.f 

Esplanade East, Kolkata 700069 

The Head of Office, 

Geological Survey of India, .27, J.L. Nehru 

Road, Kolkata- 700016 

The Administrative Officer, 

Grade-Il for Head of Office, Central 

Headquarter, Geological Survey of India 

27, J.L. Nehru Road, Kolkata-700016 

The Superintendent 15 B, Claim 

Section, Geological Survey of India, 27 

iL. Nehru Road, Kolkata700016. 

-----Respondents 
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For the Applicant(s) 	Ms. T..Das, 	counsel 

For the Respondent (s) : Mr. S;KGhosh, counsel 

ORDER (Oral) 

Per Ms. Bidisha Banerjee, Judicial Member:: 

Ld. counsel for both sides a•prsent, 

It seems that the applicant i not getting his full pension after his retirement 

on 31.05.2012. The respondents have failed to clarify the reason why the 

applicant is being allowed only Provisional Pension and not final pension. That 

apart there is a dispute in regardto th i,clenUty of hiiegl wife. 

1 
On 14,10.2015,thisTribunal detedpayment of pr isiohI pension on the 

- 	. 	 ?\ \, 
ground that the applicant since'2Q,12didnot subrnit-his pens,o,papers in proper 

). 

form and desite.eminder re-n&i 'iii-i h 	dot36n ply wifhhehquirement 
a,  

- 
for sanctioning peFsion suU-ra s producing photoco5qf himselfnd his wife and 

.. I ,.. 	. 	,. 	. 

f u r n i s h i n g his wifeame 	1e' 

-a-,-,- ,-_,- 	 11 
in view of the  facs e.re'gi.:öut of the pleadi 	ânc.fgymes that there is 

a dispute in rega 
	

the DDG, PNA is 

directed to give a persoialerng4 jheapplic 	togeonable him to clarify the 
71 

doubts and submit the necessary papers and documents for finalisation of the 

pension. 	 : 

AVL 

If he duly complies withthè direction, let appropriate orders be issued by 3 

months and upon receivingdocuments, if nothing stands in the way, let the full 

pension be released with the arrears-in accordance with law. 

& 
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6. Accordingly, the 0A stands disposed of. No costs. 
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(BidishaBaerjee) 
Mernber(i) 


